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. Th 	LInicn o? India, 	.prs.nLd hi,' 
j ts Sci: Lory, Minis Lr )' of Finncu, 
DDportrnonL of R:vnt: & Bankin 
(R/onus Jirg), Now D21h1 

, Tho Scr:L:iy, 
Cantral Board or'. xci 	Cus toms, 
Nuw D lhI 

(B; Shri 11.5. Padmarojniah, C . .5 .C.) 

Tha a.licoLion ha norn up for ha ring hoora Lh; 

Tribuna' Loda; Hn 'h1 Sr I Ch. 	amakrisHna 120, 11ornbr (1) 

mada Lh following 

ThIs is an ap1irtion initially filad a: 

wriL pLition in Lha Hi;h CcurL of K:rnaLa)<a and sLIhu'nLly 

- 

	

	d Lu Lhis Tribunal. Tha f - c'L-.s giving ri 	Lu thr: 

Jic' tion ara briLfi; as rol1cis. 

2. 	Thw applicant nLai-J arvice in tb 1parLmnL 

or Cunbral xcis on 	 Pt thc bima 

srvic 	'iiu Jata Of hJLL'Lh (cou) ua notd in hc aaivioa 

: J.D. I4 I 	ri ta 	basis of' tha 	in tb 

S.S .L. 	Lirica a, 	f\ccci•dlng La Lhi applicant ha,  Lja s horn 

..fl bi' 
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in his uncle's house in Kadri Taluk in the Stat. of Andhra 

Pradesh on 22.4. 1942 but while admitting him in school his 

father gave the DUB as 8.6,1941 by mistake. During 1968 

i.. three years cfter entering service the applicant was 

informed by his uncle that his actual DUB was 22.4.1942 

and not 8.6. 1941. This was confirmed by the extract from 

the register of birbhs maintained by the Sub Registrar of 
11 

Births and Deaths, Kadri. Thereafter the 'applicant made 

arsprasen-tation dated 4.11.68 to tie Secretary, Central 

Board of E_.xcisi & Customs (CCE), New Dlhj who h-s bn 

impleaded as the second respondent in this application, 

to which a reply was received by the Collector of Central 

Excise, Madras to the effect that 'the request of the 

applicant can be considered if he gets his DUB changed 

in the S.S.L. Certificato. Siri Reddy may please be 

informed accordjnç4y•,  a copy of which communication was 

also forwarded to the applicant by the Collector of Central 

Excise, Madras. 	As a seque/l to this communication the 

applicant mov*d the competent cjvil Court in which he haa 

impleaded the State of Andhra Pradesh as a party and obtained 

a direction for effecting correction of the 006 in the 

S.S.L. Certificate from 8.6.1941 to 22.4.1942. In 

compliance with the decree, the 003 was corrected in the 

S.S.L. Cjficate and the same was pnduced to the CUE at 

Bombay.uer whom he was then working. 	The aforesaid 

Collector in his turn forwarded the same to the Secretary, 

Ministryof Finance, Department of Revenue,.:(Minitry), 

New Dlhj,.who has been impleaded as the first respondent 

in this application. The reqt.st  of the applicant for 

alteration in the 003 was, however, 'turned down by the 
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first resp.ondent. 	Aggrieved by this letter dtad 27,2.i79 	- 

ehlbit 'JO the LIpplicarit has filed this ap4ication. 

3. 	Sri M. Narayanaswamy, learned counsel for he applicant, 

contends that the Ministry having called upon his clisntto 

produce the S.S.L. Certificate duly amended incorporating 

his dale of birth to nnLble it to consider his requet, 

was not justified in not giving effect to the'DOB as 

amended in S.S.L. Certificate. 	Accbrding to the learned 

I. counsel thecircumstances of the case were such that the 

original entry of DOB in the S.S.L. Certificate could be 

labeled as bonafide error and in vjew thtreof the decision 

of the Ministry is liable to be set asjd. XXXXXXXXXX x 

Xxxx Shri M.S. Padmarajaiah, learned counsel for the 

respondents submits that RuLe 79 of the General Financial 

Rules (GFR) 1963 clearly says that the DUB once recorded 

in the service book of the gov rnm'ent servant cannot be 

altered except in the case of a clerical error without the 

previous orders of a department of the Central Government. 

Shri Padmarajaiah maintains that the error in the present 

case is not in the nature of a clerical error and as such 
(para 4) 	 4, 

is not amenable to correction in the service book.//Af'ter 

careful considerab ion of the contentions put forward by the 

learned counsel of both sides, we find it difficult to 

.. . :uptold - 
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it 5hould ha 	
cti0 	Th 	flIJ' 

	

:hoU th hoflafid ntU 	of 'ha 

calld upofl Lh3 	
11Ca 

jC : dul/ corrct 	
gording th 

I ant. jnC thai jO 3V1 	in ui 

iOfl and thc daciOfl of 3V rnm 	if 

,tOfl :uhOritY to e,fC 
	change in 

:atiofl 2ddiCSD0d by t.ha 
'jnio'rY to th 

be giJfl its full affuct. 

5. 	
0nCtiu 	it will not ho ou o pl:C0 to 

a iaoult of 	o Ltorati0fl t 	plict 

of only tan months in the iongth of 

Jn th qu: tion uhacbi .h a al 	
jr 

ua bonofid Uj nuthO i:iiC 	1un:i?, Ydxi m:do 

	

u''uWifl ubsar'IiOfl iF 	
-d 

it m a  y h 	h 	V C n huuh Lk.3 

thar ;i tho d?c & hirh as O—ô—i41 ti]/ 

1:iniff was undaragad o acar for 	S .9/ 

xamintiofl in March, 136, and that hG had 
;i,n oxmptiofl by ha ccncarncd aihori' 

..cn from Exhibit I-14. The P1aintif' did 

rivO any ma iLal btna?i on account uf 
thor having givafl the wrong da 	of h2 

-6-1941 jnsbad of 22-4--142. Th P1a - 

nLord 	rvica on 17—-165. He did flu 
;y advantaga on account of ha wrong d 

Lh wb10 onLrfl 	no 	riicc 
iow h: ago of 25 by 17-9-6 
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"a1ration in the date of  birth, he will continue 
in service for ten, and half months more. This is 
not long priod. The Plaintiff has come up with 
the roquest for alteration in th date of birth 
in 1968 itself. 	He is now only 31 old. His 
departmental authoritis riso oxpressed their 
willingness to consider his requast for 
altcratjon of tho date of birth in his Scrvjce 
Ragistar jf he gets the wrong date in the S.S.L.C., 
changd.9 	 - 

Taking into account the observations of the civil Court 

extrLctd above, w are satifiod that this is a genuine 

case uhre the correction in the 008 should be granted. 

is, therefore, quash the impugned order and direct the 

respondents to give effect to the corrected DOB in the 

S.S.L. Certificate by entering the 008 as 22.4.1942 

instead of 8.6.1941 in the scrvjce records of the 

appliQant. 

6. 	In the rcult the application is allowed. No 

order as to costs. 

u 
(Ch. Ramekrishna RaO)1\ 

Mombor (J) 
(p. Srjnivasan) 

Member (A) 


